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Order

Ld. Counsel for the Non-ApplicanvRespondents undertakes to file
reply to the Contempt Application within one week, with a copy jn advance
to the Ld. Counsei for the petihoners. Rejoinder, if any, be filed a week
thereafter with a copy in advance to the Respondents.

List for further consideratron on 17.8.2016.
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